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1./ 6.11.96. -Shri S.N. Tiwa ry, 	the counsel fbr the applicant . 

Heard. Admit* 	Issue notices ~to t he respondents 

t 6 	8 their W/3 within four weeks. Rejoinder, 	if any, 

s" 
may.be  filed within two weeks thereafter. Requisites 

t o b e filed within one week from t oda y. List, it' on 

-24.12.96 before the Registrar for completion 	ea. ins. ~f 	pl 	d i 

/C B's (K.O. 	Sa 	 (V.N. 	Mehrotra) 
Man ber (A) 	 Vice-chairmai 

2./ 24*12.96. tiotices to the respondents i,4o. I to 5 have "been 

served to,the Sr. Stanaing (:,ounsel for the respondents.' 

W/S has - not,been filed, List this case on 10.2.97 for 

WIS 

S/ (M.L. Pa8wan) 
Registrar ' I/C. 

3/10.2.1997 
None. for the parties.. W/s has not been 

filed as yet. Piit~ up on 6. 3. 19 91 f or/4-T,~ing W/s. 

S. P. Sinha 
mps. Dy. Registra r 1/c 



4/6.3.1997 

5/17 4. 1997 

ViPa. 

6/16. 5. 19 97 

Dips. 

7/3 0. 05. 97 

The learned counsel f or the applicant 

is present. None for the respondents. W/S has 

not yet been, filed. Put up on 17.4.190.,7'for 

filing W/s. 

P.Sinha 
Dy.Registrair I/c 

The. learned counsel for the appliculnt is 

present. None for the respondents. W/shas not 

yet been filed. Put up on 16. 5.1.997 for filing 
Wls as a last chance. 

Sinha 
DY.R~gistrar 

The learned counsel for the applicant is 

present, None for the resp~ndents. No W/s has yet, 

been filed though sufficient time-was given 

theref ore. - In the circumstances, let it. be listed 

before the Hon'ble Bench for directA_O~ on 30. SJ~997. 

S .$inha 
Dy.Registrar I/t 

lAst, on 13.07.1997 foracLmissiohA 

(v 	i,4'. meh r at ra 
v ice- Lhai =a n 



a 

14. 7'. 97 

3. 
IN ,THE CENTRAL ADMINISTRATIVE TRIBUNAL 

VA PATNA'BENCH- I'PA T_ 

Ord-e-~'S'-fieet 
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.... .... 	 Application No .... ... 	 . .. .... 199 in .... .... .. 

Applicant (S) ... .... .... .... .... ... ... .... .... .... .... .... Respondent 	 .... .... .... .... .... .... .. (S) 	.... .. I .. .... 
Advocate for Applicant (s)....- 	.... ... .... ... Advocate for Respendent (S) ... .... ... .... ... !. 

.... .... .... 	.... 	 .... .... .... ... 

Note of Resistry 
	 Orders of the Tribunal 

Writteni 	statement has not been filedw 

F a u r IM-e—e ~kl; t im . a 1_3 allowed for filing' w'ritten 

at atemen t, Raj oiP de r. m ay _ be f iled' tw o w eeks 

thereafter. -List,.on 2,9,97 for d~rection, 

(V.N, Mehrotra) 
Vice-Chairman 

9/0-11-j.09197 

10./ 5.11.97. 	W/S hot filed so far. Four weeks further time 
J ~ 	 J 	. 	 I I - 	I 

Vs ha s not been f i 1 c-d s o f a r. F o ur w e,,:--;, 

f U rt he r t ime is adlowed for the same. Pej oinder may be 

filed within tw o weeks thereafter. List for, Cii rection on 

N . Meh rot ra, 
V i ce -Cha i rma n 

is allowed for the ! same. Rejoinder may be filed within 

	

two weeks thereafter. List:-it on-13.1.98 f 	direction. 

/CBS/i: 	 (V 
. 
N.'Mebrotra) 

Vi h rman 11./ 11.1%9'a. 	W/S not filed so far. Four weeks ~!ITW'alr time is 

allowe~d for the sam&. Rejoinder may be filed within two I 

	

weeks thereafter. List it an 19.3.98 for di 	ion. 

/CB 	 hrotra) 

Vice-chairman 



1~ 

12/19.3-98 List on 1.6.98 for direction. 

SKS L.R.K.Prasad 
Plamber (A) 

13/1.6.98 Counsel fo 	the r, 	Pondents prc ys 

for t iMe 	TWO~ weeks 	further time is allowe . d, 

a r to' -file. W.S-. Rejoiji l e', 	if''any, 	be filed.. 

within three 	weeks thereafter. List on 	lst 

September,, 1998 for direction. 

SKS 
L.R.k. 	Prasad 	 V. N. Mehrotra . Member (A) 	 Vice-Chairman 

14./ 	1.9.98. Shri K.P. 	Mishra, 	the oounse-1 -foi the applicant~ 

W/S not filed so far. Four weeks further time is 

allowed for the same. 	Rejoinder may be filed within three 

weeks 	thereafter'. 	List it 	on 27.11.98 	for'diiection, 

/CBS/ (L.R.K. 	Prasad) 	 (V.N. 	Mehrotra) 
Member.(A) 	 Vice-chakrman 

15./ 	27.11.98. Shri S.N. 	Tiwary, the counsel for the 	applicant. 

W/S not filed so far. 	Shri V.M.K..Sinha states 

~kflt that W/S has already, been filed. 	However, 	it is 	n ot on 
record. 	The office is directe,d.to check up and place the 

same on Riin record, 	if filed. 	As the case was 	admitted 

in 96, 	list it on 4.3.99 for hearing, 

/C6S/ (LAKSHMAN JHA) 	 (L.R.K. 	PRASAD) 
MEMBER 	(J) 	 MEMBER (A) 
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OA - 263/96 

Shri S . N Jiwary, the, counsel for the applicant 

List it. -on 18.5.99 for hearing as prayed for. 

K (LAKSHMAN JHA) 	 (L.R. 	PRASAD) 
MEMBER (J) 	 MEMBER (A) 

~:Jt3s/ 

	

17/18.05.99 	For want of tinie hearing is adjourned 

to 13,08.1999. 

G ."im. 	ana 	 (S.Na Yan) 
S YJ 	 member(A) 	 Vice-Chairman 

	

13/13.08.99 	ii,ot- 
, 
want of time.. the hearing is 

a 

 -jou 

n to 24.09-199 djo ned to 24.09,1999, 

N (L.Hminr -iana) 
S AJ 	Memb e r (A) 	 'Vice - Cha irman 

119./ 24.9-99., 

For want of time,, list it on 29-10-99 for hearing. 

_j~ ULI,4NA C B 5 	4(Lt. 	 (S. NAAAYAN) 

MEMBIER (A) 	 VICE-rHAIRMAN 

20/29.10.99 For want of time* the heating is adjourned 

to 17,12,,1999. 

(L. 	rg liana) 	 (S . N araya n) 
SAJ 	 menber(A) . 	 Vice-Chairman 

~
k1,ftJ?1kx 

1/17.12.99 

SKI 

'Foc want of timej 

'rig liana 
Lffierrbe~wr (nA 

the hearing is adjourned 

(SJ.N, ~rayan) 
Vice -Qhai rman 



22/28.1,2000 	Shri S. NTiwary,. coumel for the applican~. 

As D. B. is not available, list it for 
hearing on 31,1,'2000, 

L. R. K. Pr as ad 
mks* 	 Member (A) 

23/31.1.2000 Sh. S.N.'riwary, counsel for the applicant. 
Sh. S.C.Jha, AS,.4,, for the res~onden'ts. 

Sh. Tiwary states that during the pendency,,,, 
is OA the f 
i 	

r 	 ead een 
a 

wliefs hav( 
14/Rew 

c 
Tinn/,v*ew of the matter this OA is disposed of 
accordingly. 

AKJ 	 Gu.JHA) 	 (L.R.K PRASAD) 
MEMBER (J) 	 1"IF-11U3L, R (A) 

2IN 


